
2 9 4 1 Re. Motion 29 NOVEMBER 1957 for Adjournment

Scheduled Castes and Scheduled 
Tribes candidates, other things being 
equal
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RE: MOTION FOR ADJOURNMENT
12 hrs.

Mr. Speaker: The House wil] now
taRe up . . .

Shri Anthony Pillai (Madras 
N orth ): Sir, I rise to a point of order. 
1 gave notice of an adjournment 
motion with regard to the theartened 
strike in the Hindustan Aircraft 
factory. May I know whether you 
are admitting that adjournment 
motion?

Mr. Speaker: I would like to re­
peat one thing for consideration and 
adoption by hon. Members. This hon. 
Member has given a notice relating 
to some strike which has been going 
on or threatened for three years since 
1954 in the Hindustan Aircraft 
Factory. He has asked the question 
as to why Government has not settled 
that matter. Therefore, he has said, 
it is a matter of urgent importance 
I refuse to accept that a matter which 
has been pending since T954 is of 
such an urgent nature that further 
business of this House today ought to 
be stopped and preference given to 
this I do not deny there may be 
other methods but adjournment 
motion is not the method. I ruled 
this out.

Now. the hon Member wants to 
raise it here evidently to satisfy these 
people He can tell them so, and he 
thinks it is enough if he raises it on 
the floor of this House. I do not want 
that any hon. Member should bring 
up an adjournment motion which I 
have already disallowed. If he feels 
that there are legitimate grounds for 
me to change my opinion, I shall 
bring it up the next day if during the 
day he satisfies me that my original 
opinion was wrong.

1 communicated this, and as if noth­
ing has been done he gets up and says:
“ I want to know what has happened.” 
What happened was that I disallowed 
it and also sent it for his information.
I am really sorry that hon. Members 
should make light of the time of the 
House Every minute we are spend­
ing hundreds o f rupees so far as the 
House is concerned. Let us get through 
the work quickly

Shri Anthony Pillai: Sir, on a point 
of explanation

Mr. Speaker: There is no point of
order nor any point of explanation in
this

Shri Anthony Pillai: Sir, if I may
be permitted to make a remark, the 
point that I raised is this. Apart firm  
the threatened hunger-strike, the 
dispute is governed by the Industrial 
Disputes Act the Government is




